IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABJ

AT HYDERABAD.

0.A.NO.254/97.

Date of decision: 18-1-19

Betuysan:

5. Seshatalpa S5ai. .o Applicant

"And

i)The Union of India represented
by the Director General,
Teleacommunications, New Delhi =110 GG1.

2) The Chisf Gendral Managsr, Telecom Andhra Circl

Abids, Hydsrabsd - 500 001,
d. The Gensral Manager, Telecom,
Vi jayawada Division, Vijaywada.

4. The Diréctor, flaintenance,
Southern Telecom Sub-Region,

5O .

=

Vi jayauada. .o o Responientp.
Counsel for the Applicant: 5ri J.V.lLakzhmana Rpo.

Counsel

CORAM @

Hon'ble Sri A.Rangarajan,Member (&)

Hon'ble Sri 8.5.Jai Parameshwar,Member (J)

W~

R

for the Rgspond.nts: Sri 8.Narasimha Sarfma.
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JUDGMENT .

(py Hon'ble Sri R. Rangarajan, Member (A)

- Heard Sri Yogindra Singﬁfor gri J.V.lLakshmana Rao
~ for the Applicant and gri Jacob for Sri B.Narasimhba Sarma

for the respeondents.
The brief facts of @he'casa are as fullows:
The applicant in this 0O.A., was originally

appointed as Tephnician with effect from 5.11.188]

at Telégnmlﬂiuision, Khammam and later transferrep to

the Microwsve Maintenance Telecom, Vijayawada from 1.7.1994.

He is presently working in Uijayauéda. The.appliCant
is a8 B.S5c. Oegres holdertgith Physics and Matehematics..
4 Circular was issued on 21-10-1995 (Annexure 2 Hage 12 to
the 0.A.) whereby the gualifichtion for recruitment of
Tgchnicians is glven. As mr that Circular, apgrt
Prom degree holders and diploma holders of Engiheering,

| under
B.S5c., QBQree holders will also be considered im/catg-
gory g{i)along Uitb degres holders and diploma helders,

if thay have studied both Physics and Matkematics
subjects in B.5c., In view of the above stipulptiong
fédr qualificatioﬁ, the-applicant wag appolintsd as a

Technician in the year,1981,  another Notification

dated 22.?.1?91 was issued‘calléd'"Tha‘Department of

Tachnical Agssistants Recruitment Rules,1991". As thers

Telecommunications, Telecom/Technodady upgradatijon in the

Telecom Department, the restructuring of the cadres

gere necessitated, Hence, the posts of Technigians,
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Lineman and other technical caﬁegoriea were re-structured anu
were named as Telecom Technical Assistants governed by the
rulas referred to abavs., It is also stated that tha
Whe
cadre% Technicians, Line-men etc.,(gae treated as a dying
cadre and those who are possessing diploma in Engineering 1n
those cadres were given preferenca to ﬁome to the cadrs of
Telecom Technica% Agsistants. But it is statad.that the
post of Telecom TEChhiCsl Assi;tant if not filhid by fthe
" diploms holders, will be thrown open to others with ligsser

As . '
qualification. /fhe applicant was not a Diplomaholds

=1

he was not initially considered for the post of Telecom

Technical Assistant.

This O.A., is filed to cancel the impugned
“recruitment rules issued under lk tter No.7-58/90/NCG
dated 22.7.1991 communicated under ths Chief General
Manager, Teiecam; Hydargbad letter No. TA/TRA/TTA/PMJ/Rulings
dated 13.10.1085 besides ordering deputatian to traihing

and appointment of selacted officials as Telecam Technical

Lssistants as per original seniority as Technicians

i
The prayer and the contentions raised in |this
0.A., are similar to those raised in 0.A.1392/96 uhich
 was disposad of on 26.11.1998. 1In that 0.A.,60.1392/96
it appears that the appmicantﬂuas promoted as Telecopm
Technical Assistant. It uwas apprehan&ad by the applicant
in that G.A., that nis promotion as Telecom Technichl Assistant
A .
was only on adhoc basis and hence hefilsd the 0.R.1392/96

{

with the same prayer as prayed in the present U.A.
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The respondent in that 0.4,1392/96 subm
r . '

that the applicant therein was promoted as a Telzcom
l

Technicasl Assiztant on regular basis and therefiore,
‘ |

there was no need for the applicant thersin tD;haue
. wed .

any apprehension that hesa%f% bg reverted from: that
T : !

post if the degreeholders are posted as Talacob

Hence, it was held th%t the

Technical Assistants-
Further thé %uestion

prayer has besn complied uith.
!

of seniority was kept open for the reasons stéted in

para 6 of the judgment B= in 0.48.1392/96. l
l

As the C.A,., is similar to thst of 0.4.1892/96,

the applicant should also be promoted as Telécom
|

Technical Assistant as he ks hes pessessed the requisite
: i

f the

Fode J

applicant had not baen pramotedéfs Telecom Technical
l

qualifi_ation as the applicant in 0.A.1392/96.
- |

nssistant he should be promoted inm the next, vacancy
|

after deputing him for necessary training,if required,

before giving him éuch promotion.

|
For the reasons stated in para 6;0F 0.A.1392/96
' |

the seniority guestion of the applicant is, kepll open

ang it will be decided as indicated thare%ﬁ.
[

With the abouve directions ths O0JA., is
| |

|
P

" R.RANGARAJAN, .
Memper!(A) )

No costs.,

disposad of.

he
TG

Dictated in open Court.
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